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Govnlnn R e - c c r t a i n  allegations

by Shri S. V. Ramaswamy
Shri Syed Ahmed (Hoshaiigabad): He 

is supposed to know the Section.
Section 364 relates to (Interruption by 
Shri Tyagi).

Mr. Speaker: It is wrong for the hon. 
Minister to carry on a simultaneous 
conversation with another Member 
lil^  this. He is expected to set a 
belter example to the Members of the 
House.

I am referring it to the Privileges 
Committee.

STATEMENT BY SHRI A, K GOPA-
LAN r e  c e r t a i n  ALLEGATIONS 

BY SHRI S. V RAMASWAMY.
Shri A. K. Gopalan (Cannanore): 

Sir. I beg to bring to your notice that 
on the 25th June. 1952. the hon. Mem­
ber Shri S. V. Ramaswamy ?rom Salem 
in the course of his speech on the floor 
of the House, made certain factual 
statements, among other things, with 
special reference to me and my con­
duct in the town of Salem—Madras 
gtate—during the last election cam­
paign of mine. The statements are 
untrue and baseless, motivated by 
malice and intended for ulterior pur­
pose.

The seriousness of the allegations 
against me on the floor of the House 
is not a matter to be brushed aside, as 
of no consequence. It will go a mng 
way in its effect and consequence. The 
steitemcMt, if made outside this House, 
would have warranted action for lioei 
under law against the hon. Member, 
assured with success.

The statement, if not contradicted by 
me formally on the floor of the House, 
is likely to influence the House and 
it may arrive at a wrong opinion.

The speech of the hon. Member, in 
effect, is a slander directed against me 
and my party, sitting in the Opposition 
side of the House.

Now. the speech of the hon. Menjber 
is a matter of record. It jieeds that 
my denial also be allowed to be placed 
on the Table of the House and be part 

' of the record in addition to my denials 
then and there already on record.

The following are tha-^tatements of 
the hon. Member, Shri S. V. Rama­
swamy which I deny with all the em­
phasis a t'm y command, and challenge 
my friend to prove;

‘•I was sitting in the District
Committee Office. Then my friend

Mr. Gopalan was going about the 
city in a van and also I believe 
Mr. Nambiar and some other top- 
ranking Communists, whose 
names 1 shall presently mention, 
were there. They went about 
announcing, through the loud­

-speaker.”

This is untrue. I never went to 
Salem City in the last General Elec­
tion campaign of mine. I went there 
only once, that too, immediately after 
my release from jail one year and two 
months ago. The question of my going 
about in the city with loud-speaker 
along with other comrades, Nambiar 
and company, does not arise:

“I saw my friend with my own 
eyes. He went about the city 
announcing...... ”
This is a concocted story.

“I saw with my own eyes and 
heard with my own ears what Mr. 
Gopalan did and said. He was 
going about and announcing that 
the miseries of this country were 
all due to our revered leader, Pandit 
Jawahar Lai Nehru. He^said that 
if we get rid of this leader, the 
country would be rid of a bother.”

“He said, that if he had an 
opportunity, he would rip open the 
stomach of Pandit Nehru, remove 
the intestines, put them round his 
neck and parade them. There 
was another leader, who_ said that 
he would take out the liver of my 
revered leader and squeeze out the 
blood.”
I never made this statement any­

where, either before or in the course 
or after the General Election campaign. 
His speech in the House is a privileg­
ed one and I have no means of putting 
him to the test.o f a judicial inquiry.
I would request him to repeat it out­
side. In the meanwhile, the House 
may please record my denial.

PRIVILEGES COMMITTEE
E x t e n s i o n  o f  T i m e  f o r  P r e s e n t a t i o k  

OF R e p o r t  o n  a r r e s t  o f  S h r i  V. 
G. D e s h p a n d e .

The Minister of Home Affairs and 
States (Dr. Katju): I beg to move that 
the time for the presentation of the 
Report of the Committee of Privileges 
on the question of privilege involved in 
the arrest of Shri Vishnu Ghanashyam 
Deshpande, M.P. be extended upto 
Thursday, the 10th July, 1952.
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Mr. Speaker: The question is:
“That the time for the presenta­

tion of the Reoort of the Com­
mittee of Privileges on the ques­
tion of privilege involved in the 
arrest of Shri Vishnu Ghanashyam 
Deshpande, M.P., be extended upto 
Thursday, the 10th July, J952.”

The motion was adopted.

IGENERAL BUDGET—DEMANDS FOR 
GRANTS

,T )e m a n d  N o . 6 1 — M i n i s t r y  o f  I n f o r m a ­
t i o n  AND B r o a d c a s t i n g .

Mr. Speaker: Motion is:

“That a sum not exceeding 
Bs. 68,16,000 be granted to the 
President, out of the Consolidated 
Fund of India, to complete the sum 
necessary to defray the charges 

"that will come in course of pay­
ment during _tl?e year^ending the 

■-31st day of March, 1953, in respect 
o f ‘Ministry of Information and 
Broadcasting’.”

D e m a n d  N o . 62—B r o a d c a s t in g  

Mr. Speaker: Motion is:
“That a .sum not exceeding 

Rs. 1,41,91,000 be granted to the 
President, out of the Consolidated 
Fund of India, to complete the sum 
necessary to defray the charges 
that will come in course of pay­
ment during the year ending the 
31st day of March, 1953, in respect 
of ‘Broadcasting’.”

D e m a n d  N o . 1 2 1 — C a p i t a l  O u t l a y  o n  
B r o a d c a s t i n g .

.Mr. Speaker: Motion is:
“That a sum not exceeding 

‘Rs. 44,93,000 be granted to the 
President, out of the Consolidated 
Fund of India, to complete the sum 
necessary to defray the charges 
that will come in course of pay­
ment during the year ending the 

:31st day of March, 1953, in respect 
of ‘Capital Outlay on Broadcast­
ing’.”

Broadcasting Station for Poona
Shri S. S. More (Sholapur): I beg to 

anove:
“That the demand under the 

head ‘Ministry of Information and 
Broadcasting’ be reduced by 

Hs. IQO.”

Broadcasting facilities for rural parts 
of Bombay.

JShri S. S. More: I beg to move:
“That the denund under the

head ‘Ministry of Information and 
Broadcasting’ be reduced by 
Rs. 100.”

Differential rates paid to News-agencieB 
particularly P.T.L and consequent

subsidisation of these agencies.

Shri V. G. Deshpande (Guna): I beg 
to move:

“That the demand under the
head ‘Broadcasting’ be reduced by 
Rs. 100.”

Tamil language and culture and broad­
casts from Ad.R. Station in Tamils 

nad.
Shri Munlswamy (Tindivanam): I  

beg to move:

^<That the demand under the
head ^Broadcasting’ be reduced by
»8. XQo:̂

Censoring of Films
Shri Khardekar (Kolhapur cumj 

Satara): I beg to move:
“That the demand under the

head ‘Broadcasting’ be reduced by 
Rs. 100.” .
Mr. Speaker: All these cut motions

are now before the House.

Shri Chattopadhyaya (Vijayavada):
I very much prefer to broadcast than 
to speak on broadcast, and yet because 
broadcasting is such an important 
thing in this country, I am glad I 
have been given this opportunity of 
talking about broadcasting. I have 
got only fifteen minutes to do so, which 
is like trying to pour an ocean into 
a thimble. However, I would like to 
say that broadcasting has been neg­
lected in this country. It has been 
very badly neglected and even, side­
tracked. Very recently I came to 
understand that the dark-spectacled 
Chief Minister ofl Madras said that 
broadcast by the radio was only meant 
for entertainment. He wears dark 
glasses, and I do not—that is why I 
cannot see eye to eye with him. Per­
sonally I believe that broadcasting is 
one of the most important things in 
this country to mould national opinion 
and national thought. I should like 
to touch on a very few points with 
regard to broadcasting. I take it, 
judging from the conditions that accrue 
In this country with regard to radio, 
that broadcasting has a very topheavjr




